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[Bhri Bhashi Ranjan])
within what time limit he wou'd
the assurances fulfilled and by what
time he would reply in the House
sbout those assurances,

Dr. Ram Subhag Singh: The hon.
Member hag not followed what I said.

Abjut Lakshmi Rat an Cotton Mills,
oniy four or five days bick, Mr.
Banerjee raised that point and the
next day, I conveyed it to the Com-
mer ¢ Minis er with a request that,
if the ¢ wa; anrthing, he might make
a statement in the House—as Mr.
Banerjee himse'f hag pointed out, it
he so desired. This assurance is only
four or Ave days' old.

So is the case abou! Mr, Chagla.
‘That iy a'so a point which ig perhaps
a week old.

About HAL, he says that it was
made in Decambar, 1966.

Certainly, all the assuranceg that
were given by the concerned Minis-
ters wil. have to be {u'filled and they
will bz fulfilled within a 1easonable
time limit.

Shri Shashi Ranjan: If the Assur-
ances Committee are allowed to coa-
duct directiy the Min.sters, | think
it will short-circuil the aftair and it
will be d.ne quickly.

Mr. Deputy-8pe ker: The Minister
eof Parliamzntary Affairg iy vigilant
about these things and he wil]l take
s.eps at the app opriate time.

Mr. K. C. Pant.

EMERGENCY Risxs INsumance (Ao
MENT) SCHEMES

The Minivter of State In the Minis-
iry of Finan ¢ (S8hrl K C. Pant): J
b2g to lay on the Table—

(1) A ropy of the Emergency
Risky; (Gools) Insuranre
{Amendmen’) Scheme, 1067,
published in Notifization N2,
5.0. 1009 In Gazette of Indla
dated the 23rd March, 1987,
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under sub-section (6) of gec=
tion 5 of the Emerge “cy Risks
(Goods) Insurance A t, 1982
[Plazed in Library. Seq No.
LT-298/66.]

A copy of the
Risks (Factorie) Insurance
(Amendmen ) I Tieme, 1047
pub’ished in Motificat.on No
80. 1010 in Gazette of India
dated the 23rd Mar h 1967,
under sub-sectisn (7) of se=-
ticn 3 of the Emergency Risks
(Factories) TInsurance Act,
1962 (Plac+d in Library. See
No. LT-299/67.]

{2) Eme-gency

off § Trrmr (AT ) 0 ST
BN, BT Qo inTe AT §9E5 3

Mr. Deputy-Speaker: Now papers
are being laid on ‘he Table. I have
cal'ed Mr, Pant. I will listen to him
later.

Shrl K. C. Pant: I have already

laid,

Accounts oF NAT OVAL COOP™MATIVE
DeverorMeENT CORPDORATION

Ths Minister of State in th+ Minis-
try ot Food, Agriculture, Community
Devel and C fon (Shré
Annasahlb Shinde': I bezg to lay un
the Table a copy of the Certifled Ae-
eounts of the National Coacperative
Davelopment Corporation, New Dellii,
for the yea- 1965-86 along with the
Audit Report thereon, under sub-sec-
tion (4) of section 17 of the National
Cooperat ve Development Corporation
Act, 1952, [Placed in Library, See
No, LT-300/67.]

NoTIFIcATIONS UNDER ALL Inmia
Seavices Acr

The Minister of State inr the Mint-
try wi sfome Affairs (Shei Vidya
Chiran Shukla): I beg to lay on the
Table:

(1) A cnv eah of the f1'owing
Notificationt unie~ gub-secti m
(2) of s2ction 3 of ‘he Al
India Services Act, 1951:—
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) GSR 26 published mIn
Gazette of India dated the
Tth January, 1967, making
cartain amendment to Sche-
duwe [l to tne in.dan Ad-
min.s rative Servi.e (Pay)
Rules, 1954,

(L) GSR. 347 published In
Guazette o! India dated the
18th Ma.ch, 1807, making
certain amenJdment to
Schedule II1 to the Indian
Yui ce sService (Pay) Rules,
1954,

(lii) G.5S,R. 348 published in
Gaz:ite oi india dated th2
18th March, 1047, makiag
ce.tain amea.meat to
Schedule III to the Indian
Admi “istrative Servi-=
(Pay) Rul:s 1954,

[Placei in the Libra.y, See lit

LT-301/67.)

(2) A copy of the Order pub’ishea
in Gizet e of India dated Lae
5th Ap il, 1967, issued by thec
President un’er sz ticn 51 ui
the Government of Union
Terr tories Act, 1963, rescini-
ing the Order dated the ara
December, 1968, in relation w
the Union Territo.y of Gom
Diman a»1 D'u, [Plrted in
Library, See No. LT 3J2/67.]

ResuLTg OF BYE-ELECTIONS

The Deputy Minlster in the Miniw-
try of Law (3hri D, R, Chavan): 1
Beg to lay on the Table a copy of
‘Results of Bye-e'ections held between
January, 1965 and Ju'y 1766, [Placed
in Library. See No. LT-303/.7,)

Nomirications uwmpzr Correx AcT,
Carpamom Act AND ESSENTIAL
CommopiTiES ACT,

Bhri Shafl Qureshl: I beg to 'ay on
the Table—

(1) A copy each of the following
Notifications under sub-sectiun
(3) of s ction 48 of the Coflee
Act, 1042: —

(1) The Coff=e (Third Amend-
ment) Rules, 1066, published
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in Noification No. G.S.R.
1907 in Guzette of indis
daied the 1Tih Decunber,
1968,

(i) The Coffee (Amendment)
Rules, 1967, published  in
Notificatioa No, GBS R 112
in Gazetie of Incia Jated,
the 28th January, 186T.

[Placed in the L.brary. See No.
L1-304/67.]

(2) A copy each of the following
Notifications unJer sub-soction
(3) of sec.ion 33 of the Car-
damom Act, 1985: —

(i) The Candamom (Second:
Amendment) Rules, 1088,
published in Notification No,
G.SR 1821 in Gazeite of
izdia dated the 3rd Dec:m=
ber, 1968

(ii) The Cardamom (Third Am-
endmanty Rules 1885, pub-
lished in Notification No.
G.5.R. 1822 in Gazette of
Inaia dated th: 3rd Lrecem-
ber, 1966.

[Placed im the Library. See N
LT-305/67.]

(3) A capv each of the fo'low'ng
No'ifia‘ions yn 'er s"1b-seelion
(B) of section 3 of the E=s n-
tial Commeod . ties Act, 1955; —

(i) The Cotton Con‘*rol (Second
Am2ndment) Order, 1906,
pub izhed in Naification No.
5.0, 3607 in G zot'e of India
da'~d th: 23th November,
1368,

(li) The Co'tan and Stap'e Fibre
Textile Mills (Regulation
and Working) Order. 1948,
pub’ished in Notifica'ion No,
8.0, 3956 in G~z=1t~ of India
datrd the 24th December,
19468.

[P'ared in the Library. See Kn,
LT-308,67 ]



